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“ . . . so that thereafter the
speeches and questions so put and
answers thereto given in Parliament
may be got published with im-
punity in the newspapers as being
part of the Parliamentary proceed-
ings, throughout the length and
breadth of the country under the
guise of the same being privileged
publications.”

“FTEAT FT W WL AGT gaT av
IRTAT GTES FT FgaT ag! grar |

“Accordingly, they caused some
of the Members of the Rajya Sabha,
particularly those belonging to the
Communist Party, to fire at the
Government question after question
based on the said pamphlet.”

HF AT FT FHIX T 1€ da¢ TE &
# Fga argey § afaw o #AS F a8
1 1 S

SHRI N. PATRA (Orissa): It is

nothing but repetition and repetition.

st TIEe  § qEAar 9gar
“gTiENe’ WeR FAT FEAT § ¢ EHET
waee a8 & fF Sy deder gf @
I F AIET I F qqTfEw  FYfee
qEl & TEU A ST GET ¥ A
fear g1 ot wfagt & & A )
# Fgar =wgar et gnfaw foe-
[T F THS & I 97 TThee 9T
fear s @\ gen B 9w weT-
Tt § qg waaw @9 gar \g
wafad § foefag v @1 g frgad w=w
F1 Ferq gar § Brav F1 9w g
| WX AU AR SgEd &
9 9T HUA TEIE FI G FIS WORI
ar o gt s fw o owaw & Ay
aga q% fas ug dvm f g @,
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% 416 add & s fads § S
s AT WIEE AN W T H
e &7 9T TG A @R |

¥ faaear & Ivm wEw @
frae" FEm fr 3 g Qafaey ¥
f& 5 @d fmes w98 *1 gyam
TR g AT gEA fee fraast wad
¥ e faar s oW owel & @
#§ frm sew f§ =wET gQEw
ol fFFes #7E § o #7 &
TATHT F T X AW | A A
feell W gwg T WY € 99 913
FE TEATT 9 I gHaT § | 39N
FYE 1 wegagTiwar 78 § 1

SHRI M. C. CHAGLA: About the
word ‘accordingly’ this word means
as a result of pre-arranged conspiracy.
But the question still remsins,
between whom was the pre-arranged
conspiracy and what was the cons-
piracy. If the pre-arranged conspiracy
was between the lst and the 4th
defendant and the conspiracy was to
circulate the pamphlet, then in pursu-
ance of that—accordingly—they caus-
ed some Members of the Rajya Sabha,
particularly those belonging to the
Communist Party, to put questions.
And that, I think, does not carry the
matter any farther.

THE DEPUTY CHAIRMAN: The
question is:

“That the House agrees with the
Report.”

The motion was adopted,

—_—

THE SEEDS BILL, 1964

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
Madam, I beg to
move:

That the {ollowing amendments
made by the Lok Sabha in the Seeds
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Bill, 1964, be taken into considera-
tion: —

Enacting Formula

1. “That at page 1, line 1, for
‘Fifteenth’ substitute ‘Seventeenth’.”

Clause 1

2, “That at page 1, line 3, for
‘1964’ substitute ‘1966,

3. “That at page 1, lines 4 and §,
omit ‘except the State of Jammu and
Kashmir’,”

Clause 2

4. “That at page 1, omit lines 12
and 13.”

5. “That at page 1, line 15, after
‘established’ insert ‘or declared as
such’.”

6. “That at page 1, line 17, after
‘section 8 add ‘or recognised under
section 18'.”

7. “That at page 1, omit lines 18
and 19.”

8. “That at page 2, for hines 6 and
7, substitute—(8) “export” means
taking out of India to a place out-
side India; ”

9. “That at page 2, omit lines 8 to
1. 7

10. “That at page 2, for lines 12
and 13, substitute <(11) “import”
means bringing into India from a
place outside India;’.”

11, “That at page 2, line 14, omit
‘in relation to a notifled seed’”

12. “That at page 2, line 17, for
‘rice’, substitute ‘paddy’.”

13. “That at page 2, omit lines 18
and 19. ”

14 “That at page 2, for lines 20
and 21, substitute ‘(14) “notified
kind or variety” in relation to any
seed means any kind or variety
thereof notified under section §;'.”

15. “That at page 2, omit lines 24
and 25.”

16. “That at page 2, line 26, after
‘classes of seeds’ insert ‘used for
sowing or planting’.”

17. “That at page 2, lines 31 and
32, after ‘cuitings’ insert ‘all types
of grafts’.”

18. “That at page 2, line 41, after
‘established’ insert ‘or declared as-
such’.”

Clause 3

19, “That at page 3, for lines 13
to 30, substitute—

‘(i) eight persons to be nomi-
nated by the Central Government
to represent such interests as that
Government thinks fit, of whom
not less than two persons shall
be representatives of growers of
seed;

(iii) one person to be nominated

by the Government of each of the
States'.”

20. “That at page 8, line 33, for
‘one year’ substitute ‘two years’.”

Clause 4

21, “That at page 4, line 14, after
‘Central Seed Laboratory’ insert ‘or
declare any seed laboratory as the
Central Seed Laboratory’.”

22. “That at page 4, line 15, for
‘that’ substitute ‘“the Central Seed’.”

23. “That at page 4, line 17, for ‘a
State Seed Laboratory’ substitute
‘one or more State Seed Laboratories
or declare any seed laboratory as a
State Seed Laboratory’.”

24, “That at page 4, lines 17 and
18, for ‘notified seeds’ substitute
‘seedgs of any notified kind or

¥ 1y

variety’.

Clause 5

25. “That at page 4, for clause 5,
substitute—
5. ‘Power to motify kinds or
varieties of seeds.—If the Central
Government, after censultation
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with the Committee, is of opinion

that it is necessary or expedient .

to regulate the quality of seed of
any kind or variety to be sold for
purposes of agriculture, it may,
by notification in the Official
Gazette, declare such kind or
variety to be a notified kind or
variety for the purposes of thig
Act and different kinds or varie-
ties may be notified for different
States or for different areas there-
Of..”
Clause 6

26. “That at page 4, omit clause
“’6'77

Clause 7

27. “That at page 4, line 36, for
‘notified seed’ substitute ‘seed of any
notified kind or variety’.”

28. “That at page 5, omit lines 1to
T

Clause 8

29. “That at page 5, omif clause
3.l’

Clause 9

30. “That at page 5 for clause 9,
substitute—

9. ‘Regulation of sale of seeds
of notified kinds or wvarieties.—No
person shall, himself or by any
other person on his behalf, carry
on the business of selling, keep-
ing for sale, offering to sell, barter-
ing or otherwise supplying any
seed of any notified kind or
variety unless—

(a) such seed is identifiable as
to its kind or variety;

(b) such seed conforms to the
minimum limits of germination
and purity specified under
clause (a) of section 7;

(¢) the contairer of such seed
bears in the prescribed manner,
the mark or label containing the
correct particulars there of
specified under clause (b) of
section 7; and

(d) he complies with such
other requirements ag may be
prescribed’.”

Clause 10

31, “That at pages 5 and 6, for

clause 10, substitute—

10. ‘Certification agency.—The
State Government or the Central
Government in consultation with
State Government may, by noti-
fication in the Official Gazette,
establish g certification agency for
the State to carry out the funec-
tions entrusted to the certification
agency by or under thig Act’.”

Clause 11

32, “That at page 6, omit clause

11'”

Clause 12

33. “That at page 6, for clause 12,

substitute—

12. (1) “Grant of certificate by
certification agency—Any person
selling, keeping for sale, offering
to sell, bartering or otherwise sup-
plying any seed of any notified
king or variety may, if he desires
have such seed certified by the
certification agency, apply to the
certification, agency for the grant
of a certificate for the purpose.

(2) Every application under
sub-section (1) shall be made in
such form, shall contain such parti-
culars and shall be accompanied
by such fees as may be prescribed.

(3) On receipl of any such ap-
plication for the grant of a certi-
ficate, the certification agency may,
after such inquiry as it thinks fit
and after satisfying itself that the
seed to which the application re-
lates conforms to the minimum
limits 'of germination and purity
specified for that seed under clause
(a) of section 7, grant a certifi-
cate in such form and on such
conditiong may be prescribed’”
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Clause 13

34. “That at pages 6 and 7, for
clause 13, substitute—

13. ‘Revocation of certificate—
If the certification agency is satis-
fied, either on a reference made to
it in this behalf or otherwise,
that—

(a) the certificate granted by
it under section 12 has been ob-
tained by misrepresentation as
to an essential fact; or

(b) the holder of the certifi-
cate has, without reasonable
cause, failed to comply with the
conditions subject to which the
certificate has been granted or
has contravened any of the pro-
visions of this Act or the rules
made thereunder,

then, without prejudice to any
other penalty to which the holder
of, the certificate may be liable
under this Act, the certification
agency may, after giving the hol-
der of the certificate an opportu-
nity of showing cause, revoke the
certificate.” ” -

Clause 14
35. “That at page 7, lines 5 and

{N})

8, omit ‘a licensing officer or’.

' 36. “That at page 7, line 6, omit

‘section 11 or’.

Clause 17

37. “That at page 7, line 38, for
‘notified seed’ substitute ‘seed of any
notified kind or variety’.”

38. “That at page 8, lines 7, 8 and
11, omit ‘notified’.”

39. “That at page 8, line 20, for
‘notified seed’ substitute ‘seed of any
notified kind or variety’.”

40. “That at page 8, line 25, for
‘notifieq seed’ substitute ‘seed of

(B3]

any notified kind or variety’.

41. “That at page 8, line 26, for
‘notified’ substitute ‘such’.”

[ RAJYA SABHA]

J.
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Clause 18
42, “That at page 9, line 2, for

‘notified seed’ substitute ‘seed of any

notified kind or variety’.

43. “That at page 9, line 9, fo1
‘notified seeds’ substitute ‘seed of any

393

notified kind or variety’.

44. “That at page 9, lines 31, 32
35 and 36 omit ‘notified’.”

45. “That at page 10, line 3, omul
‘notified’.”

Clause 20

46. “That at page 10, for clause 28,
substitute—

20. ‘Restriction on export and
import of seeds of notified kinds o:
varieties,—No person shall, for the
purpose of sowing or planting by
any person (including himsell), ex-
port or import or cause to be ex-
ported or imported any seed of any
notified kind or variety, unless—

(a) 1t conforms to the mini-
mum limits of germination and
purity specified for that seed

under clause (a) of section T;

and

(b) its container bears, in the
prescribed manner, the mark
or label with the correct parti-
culars thereof specifieq for that
seed under clause (b) of section

7.

Clause 21

47. “That at page 11, for clause 21.
substitute—

21. ‘Recognition of seed certifi-
cation agencies of foreign count-
ries—The Central Government
may, on the recommendation of
the Committee and by notification
in the Official Gazette, recognise
any seed certification agency
established in any foreign country.
for the purposes of this Act;”

Clause 22

48 “That at page 11 for lines 1%
to 21 substitute ‘(i) for the first
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offence with fine which may extend
to five hundred rupees; and’.”

Clause 23

49. “That at page 11, line 28, omit
‘nolafied’.”

Clause 27

50. “That at page 12, for clause 27,
substitute—

27. ‘Exemption —Nothing 1n thig
Act shall apply to any seed of any
notified kind or variety grown by
a person and sold or delivered by
him on his own premises direct
to another person for being used
by that person for the purposes of
sowing or planting,”

Clause 28

51. “That at page 13, omit lines 1
to 3.

52 ‘“That at page 13, for lines 5 to
7, substitute—

‘(e) the manner of marking or
labelling the container of seed of
any notified kind or variety ynder
clause (c) of section 9 and under
clause (b) of section 20,

(ee) the requirements which
may be complied with by a person
carrying on the business ieferred
to 1n section 9,”

53 “That at page 13, omit lines 8
to 13”7

854 “That at page 13, for lines 14
to 17, substitute—

“(f) the form of application for
the grant of a certificate under
section 12, the particulars i1t may
contain, the fees which should ac-
company it, the form of the certi-
ficate and the conditions subject to
which the certificate may be
granted,’ ”

55, “That at page 13, omit lines 18
and 19”

56. “That at page 13, omit line
33.”

57. “That at page 13, lines 34 and
35, for ‘by a dealer 1n notified seeds’

[10 DEC 1966 ]

Bull, 1964 547¢
substitule ‘by a person carrying on
the business referred to in sectiom
9! bh

As hon Members aie aware, this
Bill had been passed by the Rajya
Sabha on the 18th November, 1964.
The Lok Sabha took up 1ts considera-
tion on the 11th May, 1965, when dis-
cussions on the Bill were inconclusave.
It was again taken up by the Lok
Sabha during the monsoon Session on
8th August, 1965, when the House ad-
journed the debate on this Bill The
debate was 1esumed on 15th February,
1966

As hon Members aie aware a highe
ylelding varieties programme has been
evolved by the Government of India
with the objective of achieving a
rapid ‘“breakthrough” in agricultural
productivity This new strategy 1s
based on the experience of the Inten-
stve Agricultural Programmes (which
are popularly known as Package Pro-
grammes) and seeks to maximise agri-
cultural production by using the newly
identified and evolved high-yielding
strams of paddy, wheat, jowar, bajra
and maize, which are responsive to
high doses of fertiliseis The produc-
tion and distribution of seeds 1in res-
pect of these varieties has 1ts own pro-
blems In the case of hybrid varities
of jowar, maize and bajra, new seeds
have to be used every year by the
cultivators and farmers cannot keep
a part of the produce from their own
fields for subsequent sowings as in
the case of self-pollinated crops like
paddy, wheat, etc All the hgh-yield-
ing varities requre large inputs, in-
volving large investments on the part
of the culfivators It is, therefore, im-
perative to ensure the quality and
purity of the seeds supplied to the
farmers Not only the production of
foundation and the certified <eed re-
quires strict supervision by technical
staff, seed p-oduced hag to be process-
ed, chemically treated and bagged be-
fore issue to the farmers The imvort-
ance of the quality of seed of these
new varieties to the farmers cannot,
therefore be over-emvhagsised as the
success of the high-yielding varieties
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programme depends on the confidence
of the farmers in the new varieties.
This new programme which depends
for its success on the high quality of
the seeds, has since been launched
from the beginning of 1966-67, the
first year of the Fourth Five Year
Plan.

While the Bill was being considered
by the Lok Sabha, among other things,
certain misgivings were expressed
about the effect of the provisions in
the Bill on the traditional seed trans-
actions at the farmers’ level. The
Lok Sabha decided on the 15th Feb-
Tuary, 1966 to refer the Bill to a Selecy
Committee, The Select Committee
undertook on-the-spot studies of the
latest methods of evolving seeds and
varieties and other connected matters
relating to the provisions of the Bill
in various parts of the couniry and
ascertain the views and wisheg of the
State Governments and a large cross-
section of the farmers and others inte-
rested in the seed production and
distribution, The Select Committee
presented its report to the Lok Sabha
on the 4th November, 1966. The Lok
Sabha passed the Bill with certain
amendments. These amendments gre
already before the House., The im-
portant amendments are:——

(a) The Central Seeq Committee,
a Committee to advise the Central
Government and the State Govern-
ments on matters arising out of the
administration of this Bill and to
~arry out the other functions assigned
to it by or under this Bill, would
have a representative of each State
Fovernment|{Union  territory. Eight
persons would be nominated by the
Central Government to represent
various interests, of whom mnot less
than twg shall be representatives of
growers of seed. Ag this Committee
is an important one, charged with the
~esponsibility of advising the Central
ang State Governmentg on the admi-
nistration of this Bill, the State Gov-
ernment were keen to have individual
representation and were not happy
about their representation i three

[RAJYA SABHA]
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gioups by rotation, The amendment
proposed provides for this, Growers
of seed have also been assured of a
minimum of two seats out of the eight
to be nominated by the Cenfral Gov-
ernment, This would be a Committee
consisting of technical ang scientific
personnel, who can bring their exper-
tise and experience in considering
matters placed before it. Other spe-
cialised institutions like the Indian
Standards Institution, Central Seed
Testing Laboratory, Plant Breeders
and Seed Dealers would be given re-
presentation on the Committee. When-
ever there is any subject, where the
Committee considers it necessary to
have expert advice of those not Hn
the Committee, the Central Commit-
tee can appoint one or more sub-
committees consisting wholly of Mem-
bers of the Committee oy wholly of
other persong or partly of Members of
the Committee and partly of other
persons

(b) The amended Bill provides for
the regulation of the quality of seeds
of particular kinds or varieties and
not of the seeds, in general, For ins-
tance, paddy has hundreds of varie-
ties and it js neither necessary nor
desirable to regulate the quality of
seeds of all these varieties, The Bill
now seeks to give power to the Cent-
ral Government to notify selected
varieties, the quality of which the
Central Seed Committee would re-
commend for regulation.

(¢) Details which coulg more ap-
propriately be provideg in the Rules
to be framed under this Bill have
been omitted.

(d) Provision of licensing has been
done away with. Any person, who
wants to do business in geeds of a
notified variety or kind can do so, but
he has to ensure that the seed sold
by him is identifiable ag to its kind
or variety, conforms to the minimum
limits of germination and purity, as
specified in the Bill the container of
such seeds ‘bears in the prescribed
manner the work or the label contain-
ing the correct particulars thereof,
ete,
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(e) Certification has now been made
voluntary, Any person, who wishes
to sell the seeds of the notified varie-
ties has, in any case, to conform to
certaip specified conditions before ae
can sell the seeds, but in addition, if
he wants his seeds to bear the stamp
and authority of an independent
.agency, the Bill provides for the issue
of a certificate by the Certification
Agency.

(f) The Bill would not apply to
seeq of any npotified kind oy variety
grown by 5 person and sold or deli-
vered by him in his own premises
direct to another person for being used
by that persop for the purpose of
sowing or planting. In other words,
traditional seed transactions at the
farme's’ level would not come within
the purview of this Bill.

Thus Madam, this Bill, it has
emerged from the Lok Sabha, is
quite g simplified one. It is now
limited to certain varieties of seed
and does not affect cultivators’ tran-
-saction on a farmer to farmer basis.
Therefore, 1 commend the amend-
ments as listed herein as worthy of
consideration.

Only one word and I have dons.
I find here that in clause 2, as the
amendments have been listed, in item
6 it says—

“after section & add or recognis-
ed under section 18.”

I find that it should be actually 21
But this is only a verba] change. Pro-
bably it 15 a printing error. It does not
add to or change the substance of the
Bill and you, Madam, have an inherent
authority to change it. I request that
ithis may be done

The question of proposed.

THE DEPUTY CHAIRMAN: I have
eight names before me and we must
finish this Business before the House
today.

it famegmTT waTeTeE SR
(wa g3ur) . Irarafy \apm

[10 DEC. 1966 ]

Bill, 1984 5474

AW AFAVT @rer qAT A FEIq
{®x g 3as are 7 97 %3 foFma g1
7% gz« 12 & T fqafaa &1 aom
FIA 779 IeAq fF71 TN E, I9F
qAF o 47 fFa (971 37 g &
T W AT IAA FA AMET & A G
faet o, a1 &@ A A AE @ )
IAFT 7 A ATA FAX 12 Y SATIA
faelt 1 ag gmgT A a@ & fF
qq AU A 37 A F37 @, Qv
SR a9 A faw faar o &g
fF 2@ fa &Y gev-aEm i
BY W, gAfd gwave ¥ fRam
¥ ufwa o1 7% | safaw & fqaza
FeaT o [T gRT 3w qvg #v fyfeaw
FY AT FT A, AT FHAY Fwn
& forg oft &7 F T qfewar g s

gEA A1 ITAWMET wgreA,
= ag faaga 0 § fF g qrad
wdl St 7 7 P w7 og g@ w
gagfrzafaaaar s ar Jw
2,38 21 41 3T & AT | AN
R § AF 77 WA A4 T 18af
aFwe safad @1 Tfga & oo et
gy g graT g SAN §g 184T
I TN qTAT & 1 FF AX ww
QT @ A IT @FWAl § o qerey
HIH qE7 | AT AT 9T AZ AT FEA71
T fad & ag aFww & 27 owmd wd
a faa & ag 797 gt S, fEa
qT ATEH AEY FAT & 1 Fg A1 gAY
FIT & TS fFoawdr o §T M7
gaxr foud & fou zax 39T A
q1a %g 7, faaq O wmaay 81 6 gz A
HIGHT & 1 & ¥ fAasT ag & fw
T8 T AT A€ HOATE, ST A0fFy |
T a1 g gy &, S8F fod wm
qIHFE g1 A, gW ITHAE I A, A3
Hwg 7@y | Twfqar gy a%dr § 70T
A HIAEEAT Tre T AT g, & 3a+y
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[+t fawamarT AeATAST 71 fer)

At e =fgd | a8 TEr g afed
fFwmasgfar f 18 2 AR 97 @
T g @« FT F frEgmor &y
i fF 18 FT 9g 21 g ATfEd o
avst W fufafem € 7 9v 5= 9
MW TAAr gAY WAAT & WA
S #FwAg FAT W@ g fE
18 #t 9g 21 fea foar wmm, zq@
fod fasr &Y AFT AT 1 T &Y AW AL
ST FEE g5 |

ITwTfs @EEd, @ fa| #
Tga T ugd fear wn a1, 99 s@H
agT A AT T o ) gwie wrEA
ZaaT qea¥ 9t fF gawr  eifSuesy
qw ffar S | 9%q A wEE-
qut fa=r 71 afcorme ag g 5 1964 %1
cgr ¥ aw g faw wa 1966 ¥
CIC ST B A A S C 1L CAE )
AR geateeied AR &y AT sqawdT
oWl aEr @ 1 gATG I F
g IOEA F AW fraar famw
JeT @, 98 T & AW g 9 g fF
e for #1 3@ Fwr & T I9
AT W OF FAF A QA AT AT
g Ifaa g waH gar 8 AR 3k
7g 3f9T &, T T|FT TEE T FA
F1 HA S FAT AR

e 919 a8 § % 99 ug fam
I FIA F TEIT THT 47 ;T 97 W
St fewhwA AT 91 17 qEEET A,
IR #§7 A1 9w fAar a1 w73
AW F AT fF @ FIWIR s
gfawrsa  wiw @@t S| @, ¥E8
T T gE WA FEA w@ AL
an R 9@ & 39 smw gwmed
ST 9T M Jg0 fRar wmmoar
G AT FF IAA T [T FOHIR
* wfrw fFn o Taw fAy § s
gegaTe T g | AfFT qE A S
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gy #1omEsa #w o afe &
U F §, IT6! T8 g1 " feaa
ST, A1 9y SATET H=\T T |

=t e awit
gs gwEdl § |

(fagrz) @ @m

At fmagT Rarmws Sefgar:
TS S, WG AT A AT @Y eF F
HIT 97 FI TG 77T A7 31 AT § A
fRs{ 1 DNa7 F A 7w
AT AIGT FIgA aTA AET & |

§t FEwT Qe o TN ;T OH
LGOI GRS 1 B E T (4 £
IAET w99 99, al g faawgaa
A

THE DEPUTY CHAIRMAN: Mr Yajee
Please order.

it fawergwT AT @i
IENMT AZIRAT, AW @G g8
g% 39 awg AR WY AgEA A FF
YHTT & HI T8 T ¥ 99 3T e,
wQENA dtE, gefae dte, dwws
o MT T IAHT ATIEFAT TIqTS
1 | WA @1 g 9§ ANy 9
M FEA FE TR HIIEEAT
AT o7 WX AT I F Wy 7 {5
HEA A AT =T AT R sy ardi
FIEIETT FI Fg7 a4 S0, I8 AQ
q9H & AL AT 2 | WS H g SATAAT
agm 5 9@ N T IHT F G
gAY X F, TR HWAY  THEH J
BT a1 Itaa o= 7w |

g 1 ATgEfEw  wifEEL &t
TTWT, a8 AT 9gT H=6! SHTEAT &Y |
g W1 UF FITqA F AFET 39§
q FE| fFAT T o9, IEA AT
FE AT F=B1 FTH 47 |
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9B S T gFA F 99 a9 @
A q1E Qo -2 wiay & gfafafy fayr
TN, IuF AEET § 89 F@r o1
UF-UF G K1 JHA & GF q2q0 2, vw-
TF &6 F qEqag § " 9947 8,
afay ®9 ¥ #7 wFnw gfafafa
Sa% 9 ¥ fqar 9@ ) 3w auw
BT gAats A gi A, afEew ww
AT FT AV, T8 GgT WW! g
R I ST (A A M £ ) e
AL F §2 FIF [T 98 99 FI 3
ff 9 o7 avg & v IR wTEay
H &1 fa 919, 91 399 39 A g
qraT & & |

I g 9T 4 § faar 8 “Regu-
late the quality of seed” 1 <Regu-
late the quality of seed”
T HE, TR 0F FGAT FI A
=rgat g 5 ag W1 0% I amar g
A AT AT g A IW§ 4 O
SRR 7 AW AT d@0 § 1 andsw
afea o Atz =91 @ AT wF v A
aga A% gA1 ¢, afFd FE 9T 3uE
gq q@ T g | zafa I #%H
T &t @Il 7o FE@ g, At
Ted agl 9HIA, 39 & § feaar gy
fadar 2, @et @1 Wz w9 &,
™ AT qE I FT F AT 0F
e aF oFFefe F 1T g7 @dr
FT F TET IAFT WA FIAT 00,
arss Afea afe wior w3 & s=av
g1 T g FEitE agr ga% fag wfzfaet
FEE 41, q1 IR AR /A FI AZ TAAT
aifer f& ag AR e § awe
RN | HeA TR H AT qgT § FTRFTA
1 g o 791 g1 & o = el
St g aa fRar g 1 1 § =g
frag FE fF s@ w9 gEwr WaAe
FIAT ATZ A1 T FIF FAA &1 %
gra dEmET @ F1 FT A O+,
g SR F aafaw feafy 1 2@
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FT AR TG g7 § FEq08T F1
F AR egEear ®1, A1 3faq e

o7 ¥ & g7 FT T AU FEW
f& T 77 & gearfus ArEYEr
F@T F AEAEFAT 8, Ay w5
AT B A9 a6 gy
q 9% AW gAC A1 & gme far
ITH LA § W@ qF qw g fF o
Eegl w1 I, R gE Fee-
FIfaag @R F T 95 1

SHRI N. PATRA (Orissa): Madam
Deputy Chairman. I rise to support
this most important Bill. While go-
ing so, I want to bring to the notice
of the House that we had in the
Rajya Sabha, passed the Seed Bill in
1964, November 18, but after two years
it has come back to us from the Lok
Sabha for ouy approval. Qur strategy
of growing more food or doubling of
our yield depends entirely on better
and regulated seeds, but we find there
is a gap, a wide gap between our pro-
fession and deeds. If we were sin-
cerg about our production. such g
long time of more than two years
would not have been taken by us.
Even in the List of Business yesterday
it has got the secong place, and to-
day it got the last place; other busi-
ness preceded it; and we have to take
thig into consideration st the fag erd
of the session and only one hour of
half an hour is at our disposal. Of
course, though it is belated, certain
improvements have been brought
about by this amending Bill.

Now, about the formation of the
Central Seeq Committee, I do not
understand  the rationale behirnd
grouping these States, for electing
members from thoge groups alterna-
tively. Our country is divided into
certain zones, the Eastern Zone. the
Western Zone, the Central Zone, like
that. But in this Bil], they have in-
cluded Kerala, Madhya Pradesh . .
(Interruptions) I am going accord-
ing to the Bill. Here they have in-
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cluded Kerala, Madhya Pradesh, Naga-
lang and Uttar Pradesh. This is a
group. Another group is  Assam,
Madras, Maharashtra, Orissa and Raj-
asthan. The third group is Andhra
Pradesh, Bihar, Gujarat, Punjab and
West Bengal. They have included
lions with lambs and how can they
expect the smaller and weaker States
to send anybody, if at all they want
to, to be represented? They will have
np say. But these major States will
have the lion’s share. In the first
group, the lead may be taken up by
Uttar Pradesh or Madhya Pradesh.

SHRI CHITTA BASU (West Beng-
al): I think every State would be re-
presented,

SHRI N. PATRA: That is a separate
thing. But this grouping had been
made

SHRI S. D. MISRA: I may explain
to the hon. Member I stated jn my
preliminary remarks that while in the
Bill as passeq by the Rajya Sabha it
was 50, now as the amendment stands,
each State wil] get one representative.

SHRI N. PATRA: That is there now
ofcourse.

THE DEPUTY CHAIRMAN: The
Minister has explained.

SHRI N, PATRA: In the ‘Exemp-
tion’ at page 13

THE DEPUTY CHAIRMAN: Please
be very brief; come to the very salient
points,

SHRI N. PATRA: In the ‘Exemp-
tion’ they have allowed the tradition-
al ryots, the Ryots in genera] the
ordinary ryots, to transfer or sale or
to barter seeds among themselves,
This is a good improvement. We
know what the Government machi-
nery is. If this provision for improve-
ment was pot made, there would have
been a lot of difficulties and the
Central Government woulg not have

[ RAJYA SABHA ]
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been able to provide al] the seeds thal
are required by the different classes
of kisans. This is a great improve-
ment being made.

About clause 4, I would say that
previously it was the Central Seed
Laboratory, they have now liberalised
it and the Centra] Government may
name any other laboratory that will
serve the purpose of those who eare
to analyse the seeds. Under the same
clause, they have gjlso allowed the
State Governments to have more than
one laboratory, That is an improve-
ment.

Then it is said—

“(b) that such seed con-
forms to the minimum limits of
germinatiop, and purity specified
under clause (a)

This ig also another improvement.

Everything is ready. But now I am
sO anxious

(Time bell rings)
1 want five more minutes.

THE DEPUTY CHAIEMAN: There
are so many other Members to speak.
I think you have made your points

SHRI N, PATRA: The Government
of India in the Ministry of Food an?
Agriculture have accepted in princi-
ple the Report of the Agriculturai
Administration Committee. They
wanted to streamline the gdministra-
tion, they wanted to create an al'-
Indiy service. There is an all-India
service in respect of other depart-
ments. But this is a case pending
disposal since 1959. But the Govern-
ment have not realiseq the import-
ance of creating ap all-India service.
The Nalagarh Committee has recom-
mended it in principle that if you
want to have a better administratiorn,
you must care to have an all-Ind'1
Agriculture service so important it is.
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About seeds the Centra] Govern-
ment wanted to have big farms Le-
cause the smaller farms were not able
to provide the necessary quantity of
seeds. They have asked the different
Governments. They have asked the
Orissa Government also. The Orissa
Government has placed about 20,000
acres, not in any remote corner, but
alone the course of the Hirakud Lake.
When everything is ready, they ought
to start the seed farm. I also gave
notice of a question 10 days ago, The
Ministey was pleased to say that he
could not reply at short notice. Wherte
wag the difficulty? The Minister was
not to collect gny information; every
information was with them. They
are treating the questions of Mem-
bers in a cavalier fashion. About
seeds, not only our country, but even
the Government of the USSR have
extended a helping hand And re-
cently a few days back, there was
some agreement reached between our
Government gnd the USSR Govern-
ment. They are going to provide us
with the necessary machinery to help
us in our seed production,

Yesterday, I had been to the Pusa
Institute of Agriculture. There, I
foung very nice, small, handy and
portable machines manufactured by
one of the companies, Messrs. Sood
Brothers of Qualitex Machinery (P)
Ltd. Kir.inagar, New Delhi for de-
husking, for seed-treating and for
seed-grading also. Everything is now
in our hands. I also saw a Japanese
de-husker. In no way was that bet-
ter than our indigenous product.
Therefore, I woulq request the Minis-
ter of Community Development to
take up the matter with the State
Governments’ Community Develop-
ment Departments ang ask them to
popularise this cent per cent jndigen-
ous machinery. They have manufac-
tured them out of indigenous mate-
rials. It is not very costly. Even in
first-class mills, it does pot give more
than 65 per cent of yield whereas
with that small machine which costs
about Rs. 2,000 for a whole set of three
machines the return yield, is "8 per
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cent, 10 to 12 per cent more than
what we get from the existing better-
equipped mills, Therefore the Gov-
ernment should encourage and help
the kisang angd also see that this kind
of machinery gets the necessary help.
With these words, I agamn support the
Bi1.

st o uwAo Wi (fagT)
fodt T wgmn, st M@ fag
et g9 AWl F AT 9@r a9, 3§
Waifwmaed faaam N
FIE T&7T AGT A | AT A AT §
Wy ¥ 18-19 74 3% 91 T fan &
IqF qAS THEL @A HOHEL
QAT @9 gAT § W IEHT AV AAA0
18, 19 ad & = fagar 2 ag gw
WRN & AT & 1 39 18, 19 90 W
YEl FT AT @ F oAy ST F
for gw affrm w7 @ § o qw Y
TS F AT § @A) JAa T Afea
JgET S A AT ag g\ S
¥ gma 2w faafex ¥ ag faw
T o 8, et ag weaw @ F wser
Tl A @8 F fggram F wuC
FTH & YT FI SIS T 92757 | TH FFE
¥ qg faor @mar T B, Afew § ow
M 3 3 g 6 5 faw &1 719 7
fas ow § g T3 @< grm fw
S S AT AT AR Aror feer
TE AT 3/ FEA F 90 A gqGry
& FTAX T G, S g9 & awiy
[ &Y A AT | TWE A R s
&FX TFIAT H GH W@, ag A
Hull

™ faw & ag gifeswr &, ww
T 25 W R f5 W 5| o § geex
F FIA 4TX AW W, I Y @
3 A N, W Fz T By F oam
FWE | A AT FT AT Ay )
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FI9 F7q1 ¢ d¢ 3@T A FAY 7 T 04T
WIAR FIAT AT FHar ¢ 5 a8 w9 7
gz F @I ¢ AfFT I€Y T8 A & A&
St IEE AEAEI, A IEH GEG
gRT ag &9 AT | 93T AT AR W
war & 5 o wA v amien
F far & AT v £ F 9
FIFHFT F AR AT ZEA AT FUAC
A AT @ Fawmarg F
PAL TH ATT AT AT Z1fF 3T 18, 19
auf 7 T FFAU AT AT ®
FTH F JIA AMT AT T F AT
T & g0 ¥ A7 fFaq 7 a7y
T & A F awgAn g F ag aar 9| e
{& Fw Y Y EA@eaAr g A F AT F
g Ay ¥ W TaAdr § 177
g1 A7 AT 2 38 FraEt gefatrezaA
EA

@ A faw % Feafesr & v d@w
Fa Far 1% & AN E O F9g
FIT TA7 FON, ITFT LN H A7
FY HEIF T AT IAFY FA fa7q 0
FAA 00 ST A & IR AFTFS
F73F fag ot oF Fa= LT R, WK
sgH @dg faft F fou oF A% oot
@i | & auaar g F Y ardr .9 04 g
fomF o) T w=aSr ol Eian
F Ry awmar fF W 3w qeg ¥ FAA
1 AET § !

8% 9gA W FAT A AT A qG@H
¥ fad, o=8 @1 ¥ fag @i A=ra-
FUA FIT G W F AN § AfET e
AT GME FY T FAT & |
I AAE § AWM H1 FRFar e A2
wFF | A A AT Ay A9 @A |
Fgm fr @ am a @iw A
QX FHERX T & MEF WATE
Tzr WY die AedIcRe w1 & afET
# g guaar fF g EF F e
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F1 IF HIT & FE AR I A
9gadqr @ | zAfAY Fg W AT &
AT ATIEA  FANFT THE A9
FN AT W E Ty i A
FY qRATHT &7 T HIT TG4 S THTG
& 9 QU TG A | gafay & gy
FEA! AEA g F ag I faw g zEw
FUF FI A AL TqF TR T FE F197T
TE AL I, Y T5-TE A58
ALHTL I8 § 7 W g, 7 w0 750
gt a1 fFarT it o afg @ 7 oag
IEH! TET FG( | dfew sER AR Y
qg HF HIAT T FT av T2HLT &7 a0
M AR IF TEEEr ¥ QAT ¥ AL
TR 7 faeen afew saw i W
TSTET WA | Hfay & 59 faw &0
fadte Far g A @R ¥ ATAL
FdT g o T 5H faa Y fa73r 8¢
1

SHRI J. VENKATAPPA (Mysore):
Madam Deputy Chairman, while wel-
commng many of the amendments
which have been proposed by the Lok
Sabha, I regret to say that g bad pre-
cedent has been created by referring
this Bill to a Select Committee only
of the Lower House disregarding and
disrespecting this august House which
palins me very much. This I would
like to mention only to bring it to the
notice of the Government so that such
things do not happen in future Though
this House has been created by the

Congress Administration, it is not be-
ing respected properly

Madam, many of these amendments
which have been brought forward in
the Select Committee and accepted by
the Government and which are now
before us are really good in nature
Only we have to come tg the conclu-
sion as to how they will be implemen-
ted and how they would result in
ensuring better seed to a farmer who
can make up the shortage of food-
grains, and the face of agriculture in
this country can be altered. It would
gave plenty of foreign exchange which
is now being wasted on the import
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many of lhese agricultural commodi-
ties including the foodgrains.

Madam, it is an important measure
so far as the regulation of quality of
the seeds goes which is so necessary
to ensure bettey seed. Better sced
means that we cap increase our guf-
put by 50 per cent, And jt is econn-
mical also, And we can also save 50
per cent of the seed being used in
the country at present. Comparing
the result achieved by using the nyb-
rid seed vis-a-vis the local seed, we
would be requiring only 50 per cent.
of the local seeq that is now being
used. So by using the hybriq variety
we will be saving 50 per cent, of the
seed that is now being thrown into
‘the earth which is bad in quality in
the matter of germination since we
do it without the proper knowledge
of germination in such a seed, we are
wasting it.

As far as paddy is concerned, we
are using nearly 20 to 25 k.g. of the
hybrig variety which means 40 to 50
K.G. of the loca] variety, Similarly,
for jowar, the hybrid variety would
mean 10 K.G. compareg to 20 K.G.
‘of the local variety. This means that
we will be saving in my estimate
nearly 1 million tonnes by using this
hybrid variety of seed.

Then. Madam, for arriving at the
required quality of seed, you have o0
undergo a long process of three or
four years’ experiment by the Re-
search authorities provided they get
proper co-ordination gt al] levels, in
all the States, The seed has to under-
go varioug experiments in the various
regions in changeg -climatic
conditions. When we have
to arrive at g particular deci-
sion, we have to see how best it can
suit the environments prevailing. It
1s necessary ithat there is co-ordina-
tion and co-operation between the field
officers in charge of the Seed Farms
in the various States. For example,
I can quote an instance wherein 35
samples of potato seeds were to be
sent to a particular State. They could

5 p.m.
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not get them, So the Central
Research Station at Kufri could not
see the results of the 35 samples that
were sent to a particular State. If
that is the co-ordination of the Officers
in charge of the Seeq Farms, how can
the research authorities proceed and
how the results can reach the agricul-
turists? These lacunae must be
eradicated. If these defects are
continued to prevail, then any
amount of enactments could only
be futile and they will not help us
at all. Just enacting laws would not
help us. Only if they are imple-
mented and followed up at all stages
the country can get the advantage
and only that can help us, not merey
enacting a law andg sitting at our
desks depending upon some pariicu-
lar persons. This sort of adminisira-
tion should end. The Director who
is in charge of Agriculture in a State
must be held responsible for any
lacuna, The officers in charge of the
Seed Development programme 1n the
State the States should be helq res-
ponsible. They shoulq be helg exclu-
sively responsible gnd they shoulg also
be given powers to implement and also
to take action against those who are
found defective. Only then, by mak-
ing them take responsibility wa can
get result. The particulay individual
who is in charge of a Seed Farm or
the developmental activities should be
helq responsible. Then only they can
realise their responsibilities. If they
do not realise their responsibility, we
cannot achieve good results, When
we do not get good seeds, it is 5 fai-
lure. For example, during the last
three years, when we had to depend
upon a particular area, that is Hima-
cha] Pradesh, for seeq potatoes, that
particular State Government cculd
not take effective steps ang the result
was that we had to lose 60 per cent.
of the potato crop because of had
seeds. If that is the nature of imple-
mentation of these 1laws, I do not
know what purpose it would serve.
Also if the officers in charge of these
Seed Farms znd the officers in charse
of the certifying do not co-operate
with the research authorities as zlso
with the pfficers of the Agriculture
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Department in the States, there will
be difficulties. They have proved
meffective also because of interference
from Ministers, Some Ministers have
interfered with the certification pro-
cess. 1 am told . that Minister of
agriculture of Himachal Pradesh-—!
was told when I was in Simla last
month—interfered in the process of
certifying seed potatoes. Some three
years back when it was certified tnat
they were meant only for agricultural
purposes, with the seal of certificate,
we were happy to pay them higher |
prices but that has been discontinued
hecause of interference from the Mi-

aister concerned there. If these en-

actments were to be implemented

depending on the whims ang fancies

of particular Ministers 1n the States,

then it will become very difficult for |

the officers in charge to implement
them. This should not pe the attitude
of the Ministers also as the Heads of
Departments because it should be the
interest of the nation that should
count,
the interest of the nation, By tihis
interference they are causing detri-
ment to the interests of the nation.
They shoulq also realise how insult-
ing it would be whepn he says: ‘Dis-
continue the certifying agency ang if
we can have a few more vehicles to
transport the seeds, that would be
sufficient’ Does providing a few
vehicles ensure better seeds for the
country? It will not. Such attitude
is noticed here and there. It is bet-
ter {o instruct them properly.

With regard to the constitution of
the Central Seeds Committee I would
mention a few words, 1 welcome the
amendment by the Lok Sabha with
regard to the constitutiona] of the
“entral Seeds Committee wherein a
provision has been made that instead
of 4 Members, 10 be nominated by the
Centra] Government, for the nomina-
tion of 8 members and that each State
will have an opportunity to bo re-

[RAJYA SABHA]
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suggestion and we can naturally ex-
pect the officer in charge of the Seed.
Mul.iplication or Development in a
State to be represented. That is the
natural course. While doing this, you
restrict to two in the case of agricul-
turists when this Committee is of 30
members. How ridiculous it would be
when your slogan is that agriculture
is the backbone for the defence of this
country? If that is the nature of your
outlook iowards agriculture, it will be
ridiculing your own slogan. So 1
would request that at least 50 per cent.
of the representatives to be nominated
by the Central Government should be
‘rom the agriculturists.

SHRI N. SRI RAMA REDDY (Mad-
ras): I am very happy to note that
the amendments proposeg are going
to contribute to the improvement of
this Bill very much. All these sug-
westiong were in one form or the othep

made during the discussion of the
Bill and I am glad the Minister has
come forward with the amendments.
[ need not repeat the fact that seed
s the most jmportant factor in the
maximisation of agriculture, Unfor-
tunately,  especially in the present
2ontext of the new technology of seed,
tThis acquires an addeq significance
because if in the name of improved
:eed or hybrid seed, spurlous seeds go
nto the fields, they are sure to damage
>ur  agricultural production wvery
nuch. Therefore it was necessary {hat
a Bill of this king should have been
brought. I may tell a little of my
2xperience of last year. Of course
last year was an year of drought in
Mysore, parts of Andhra ang other
places. It was a very severe drought
and it ig being repeated in U.P_, Bihar.
Madhya Pradesh, parts of Gujarat,
etc. So what I am narrating pow
should be taken particulap note of by
the Minister so that the defects that
'rept into last year should not creep
‘n the coming years especially in t{he
matter of seed. 'That ig the purpose
with which T am pointing out these
defects,

Madam, in Mysore a ragi seed called
Aruna ragi, an improved variety of
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1ag1 seed which had a very high yeild
was very much propagated and very
auch talkeq of everywhere Ang sO
vhat nttle water was available was
11 used up for growing ragi, People
were happy and th‘ey went round and
whatever was offered to them as this
'mproved variety of ragi seed waS
accepted and sown The effect was
that 1n 3 year of very great diought
even inferior seeq or rather any seed
that came wag accepted ang sown and
very valuable water which was meagre
was zll wasted on that crop. Such
nstances have come to my notice on
r very large scale. Therefore pecpie
suffered If this 1s the way we
manage these things in our country,
aow are we going to effect jmprove-
ment 1n agriculture and when will we
~ffect maximisation of  agriculturat
production? 1 cannot imagwe when
we will be able to do that. This thing
nappened because of the scarcity of
good seed, Of course, it may be
argueq that in a Bill i1ke this the
question of the supply of proper sred
does not arise, since 1t is only g sort
nt penal code where 1f anybody uses
the wrong seed or has sold it then
that person is liable to be punished
But I am taking a ,ttle broader or
larger issue because last year great
havoe was done in the drought-strick-
en areas. An year of good rainfall
tollowey last year Then in the My-
sore State what was the sifuation®
What was the gituation at the time of

wing® 1 had brought thig to the
notice of the Ministry of Agriculture
well in time, in May ang June. T
sent telegrammes ‘o the Mimstry
saying that seed was the greatest
lacung in agriculture in 1966-67 so far
as the kharit crop was eoncerned
But nobody took noticg of it, The
rains eame all right in June-July The
'and had been prepared PRut the
~eed was not available The seeds had
all been eaten away because the peo-
rle were suffering for want of grain
to eat So as much as 90 per cent of
the people had no seed in their hands
The result was that anything that
c1me as grain anything that the far-
mer came gcross was caught hold of
and sown ag seed, Angd this has done
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.at damage to the subsequent crop
! the year 1966-67. Every varicty
t crop has suffered on zccount of
13, especially 1p the Tumkur district,
arts of Andhra Pradesn lhike Anant-
ut anq Chittoor diatricra. Giound-
ut was a complete failure in 1965-66
ecause there was no seed gnd so no
. vest But groundnut offcred very
w~0d prices and there was a very at-
. active market. Prices hag reached
a peak level. But people had nc seed,

:at has been the cagse in my own
village People went round asking for
seed They were prepared to sell a
part of their property to get g Jittle
groundnut seed. Still seed was pot
available I had warneq the Govern-
ments, both the Mysory Gouvernment
nd the Central Goverrment in May-
June, But my cry was a cry w1 the
wilderness. The result was that the
~tople were not able to sow. Unfor-
tunately there 1s a year of good har-
vest ang an year of bad harvest for
1 particular type of crop. Fertusatcly
groundnut yleld in Mysore Statg Ir

#5-67 has been higher than in the
last 10 or 15 years It has reached a
cord yleld which has not been notic-
ed or known for many years But
what 15 the situation? 'The gituation

that not even 25 per cent 5f the
area was sown with groundnut So
vou can imagine the loss to the coun-
Ty and the damage to our economy
How are we going to improve? T am
'ust 1nviting the attention of the hon.
“Iinister to the great jacuna that is
y& existing in our agricultural sys-
™ We are Yo Busy propagating
ew technology new gcience, new thig
“nd new that new gverything. But
*e essentials are forgotten, with the
result that the damage 1s being re-
peated 1 the whole country. There
are failures and failures. There are
failures of the Government and there
are 1n addition failure of the monsoons.
am saying a.l this and I may be told
that these are not very relevant to
the present Bill I am also conscious
of that. But I have had no other
opportunity of saying these things
and of inviting the attention of the
Government to these facts. I repeat
that unless you take care of the seed

-



5491 Seeds

[Shr1 N, Sri Rama Reddy.]

problem  especially in the drought-
affected areas, you will be in great
trouble. The benefit of the good
rainfall of 1966-67 could not be taken
advantage of by vast areas in Mysore
because of the lack of seed. No orga-
nisation was there to supply the far-
mers with the seeds. I am pointing
out these things to the hon. Minister
so0 that the same may not be repeated
in Bihar, Uttar Pradesh, Madhya
Pradesh, Rajasthan Gujarat and other
places which are suffering from drou-
.ght conditiong in 1966-67.

Having szid this much I would like
to make a few comments on the Bill.
Of coulse, many jmprovements have
been made and I am happy. I am
also happy that many of the amend-
ments that the Minister has now
brought forward were alsg my
amendments when we .discussed this
Bill. At least two years later I have
the satisfaction that some of them
have been accepted now. Tt matters
little whose they are.

AN HON, MEMBER: Not the
Minister but the Lok Sabha.

SHRI N. SRI RAMA REDDY:
“Whatever it is, things like pedigree
seed foundation seed, registered seed,
certified seed and so on, have becn
removed and the result is that the
Bill looks to be simpler and the Act
will be very much more workable.
All the same I have got a few doubts
in my mind.

The membership of the Central
Seed Committee was only one year
and I suggested three years. Now
you have made it two years. Why
not make it three? Whatever experi-
the Committee would have

ence
gathered in its working has to be
utilised. If the pericd is only two

vears the Committee will come to an
end soon and they will not be able
to give effsct tp any schemes of
-improvement. New persons will be

[RAJYA SABHA ]
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there and a new Committee will e
there. Therefore ; suggest thar &
period of three years would be a
better period than two years.

Then, Madam, I would like to point
out that in sub-clause 9(1) it is stated:

“No person shall, himself or by
any other person on his behalf, sell
offer to sell or keep for sale any
notified seed—

(a) unless such seed is ident:-
fiable as to its kind;”.

I doubt very much the use of this
word “identifiable” here. This has to
be amended because the seed will nat
be identifiable so easily. How can
you identify the seed that is meant
for consumption and the seed for
being sown? The two are just alikz
and nobody on earth will be able t»
identify one from the other. So the
word “identifiable” here has no relev-
ance whatsoever,

There is yet another big defect 1n
the whole Bill.

THE DEPUTY CHAIRMAN: Pleasa
wind up. There are three more
speakers on this Bill

SHRI N. SRI RAMA REDDY: I am
prepared to sit just now, but it s a
very important point.

THE DEPUTY CHAIRMAN: How
much more time would you take?

SHRI N. SRI RAMA REDDY: I am
just finishing, Madam. I say that
nobody will be able to identify the
seed by seeing it. It is only by the
performance of the seed that you can
say which is which. You yourself
have prescribed certification and alt
that for taking penal action against
the person who sells the wrong seed.
The basis is the basis of germinatior
and all that. But how is it possible
tn determine the percentage of germi-
nation etc. unless it is tried in the
field?
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SHRI J VENKATAPPA.: They can
do 1t by means of testing samples in
the laboratories.

SHRI N. SRI RAMA REDDY: Bul
1t 18 not possible to do that imn.e-
diately. 1t takes at least 30 days.
They cannot do it immediately. 1t
has got to go to the seed testing
laboratory. The Inspector or anyhody
else is not authorised to conduct such
tests. This test can be done only 1n
the laboratory and it will take 30
days. Do you think that the opera-
tions of selling and purchasing of
seeds should be stopped for 30 days’®
What happens? The season will go
by that time and no seeds will be
avaijlable. So all these things have
got to be given further thought.

Now in clause 17 you say ithat the
Seed Inspector may take samples of
any notified seed from any person
selling such seed, etc. etc He has
also beep authorised under sub-clause
(¢) to enter any place and seize the
stocks of seeds. How can you do
that? Uniess vou say that the Seed
Inspector can also

SHRI S. D. MISRA: Not stocks, but
samples Mark the words.

THE DEPUTY CHAIRMAN: T think
you should now wind up, Mr. Reddy

SHRI N. SRI RAMA REDDY:
“There are plenty of such anomalies
still.

THE DEPUTY CHAIRMAN: That
will do. The Minister.
SHRI CHITTA BASU: I also

wanted to say a few words
THE DEPUTY CHAIRMAN- There

are many names on my list but I
have called the Minister.
SHRI CHITTA BASU: I do not

want to impose a speech but I have
a few questions.

THE DEPUTY CHAIRMAN. All
right; what are the points?

SHRr CHITTA BASU: I want to
know this from him, This Bill pre-

v
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vides for the constitution of certain
Committees like the Central Seed
Committee etc. and also Seed Analysts,
Seed Inspectors and so on and Certi-
fication Agencies. All these thuinugs
will be administered by the >tate
Government. The State Government
is represented only in the Central
Seedq Committee and that will be
done presumably by a certain officer
of the Government of the State. If
this law 1s to be admunistered in the
States then certainly there should be
some machinery at the State level
In the States, Madam, you will appre-
ciate that agriculture 1s bemng looked
after by more than one Department
There is the Department of Agricul-
ture, there is the Department of Com-
munity Development, Department of
of Irrigation and so on. I want to
know how the Government
propose to get the decisions of the
Central Seed Committee and other
Committees properly implemented and
given effect to. They cannot get that
done unless there is a State body for
that purpose That is No. 1

Secondly, 1 agree with the Minister,
as also with some of the hon. Mem-
bers, lthat there should be regulation
of the quality of the seed because due
to bad quality of the seeds the crops
in vast areas get damaged. At the
present moment seeds are availabie
from two sources; the cultivators get
the seeds from the private market,
that is, from other people in the
village and secondly from the Gov-
ernment stores; that is the seed sup-
plied by 'the Block Development
offices. In this connection I want to
bring to the notice of the Govern-
ment that the seeds supplied by the

Block Development Offices or the
Agricultural Departments are not
always good quality seeds, Some-

times seeds are supplied which are
soiled, moth-eaten and also not very
effective. These are all practical
questions, Madam. This is not theore-
tical. Here there is also another
problem The seeds are distributed
only against taccavi 1oans. The culti-
vator is given seeds to the value of
the loaned amount. But since the culti-
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[Shri Chitta Basu.]

vator is in poverty he is more interes-
ted in money. Sometimes because of
his interest in money he is forced to
take these seeds to g certain extent
which are not up to the mark. There-
fore the main purpose of this measure
can be achieved only if the Govern-
ment can provide sufficient quantity of

good quality seeds. That is my point.
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+[ ]1Hindi translation.
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At 7 faemst aam A § awmar
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[t Tao o fam)

ffyg @1 @ 9Hd FONEE 9
Fud 7 fawar  AG Wl , @ AgY
T | ST 96T T Wl A1MEy,
safau fafm A% w@raarg |

SHRI J. VENKATAPPA: Madam,
on a point of clarification, 1 did not
mention that on the Committee
fifty per cent should be represented
by agriculturists. In g Committee of
thirty, you give representation to
every State and some States two. The
Central Government nomination is
eight. Then you will have a Chair-
man. It will be nearly 28 to 30. In
the case of the Central Government’s
nomination of eight, at least fifty per
cent of it four of them should be
from among the agriculturists, on the
Committee of 30. That is my conten-
tion and not fifty per cent of the total
membership of the Committee,

st g®o ¥o faw : @ 9 fawix
gan, @ AW § 0 faame gam oan
¥ 9T 7 ag U g5 N—Fwd g
a9t 7gwa § AR AWAME gge A
A gN—fF FEed § fom
Fafram s 2 @t wrA, @R fE
asd @r wgm fF @A qedr d'rg
ara, rgrgear g BF 28 3 @@ ar
aFAT §, g Avar § B 4 Aw W@ Wt
AFA G, AfFT A IR WE AR A
g g ‘fafrm A ) 57 9% o=l &
g & ag gwmar g fF WA
IR 3T HWIAT F EEIR
FW AR fag gwe gz qwfag
fas qrg g, s faam fafea
®q A FrAThAq g0 AT IR @AY
F gUR AT |

THE DEPUTY CHAIRMAN:
question is:

The

“That the following amendment
made by the Lok Sabha in the

[RAJYA SABHA]
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Seeds Bill, 1964, be taken into
consideration:—
Enacting Formulg
1. “That at page 1, line 1, for

‘Fifteenth’ substitute ‘Seventeenth’.”

Clause 1
2, “That at page 1,
1864’ substitute ‘1966.”
3. “That at page 1, lines 4 and 5,

omit ‘except the State ol Jammu
and Kashmir’.”

line 3, for

Clause 2

4. “That at page 1, omit lines 12
and 13.”

5. “That at page

‘established’ insert
such’”

6. “That at page 1, line 17, aiter
‘section 8 add ‘or recognised ynder
section 18"

7. “That at page 1, omit lines 18
and 19.”

8. “That at page 2, for lines 6 and
7, substitute ‘(8) “export” means
taking out of India tg 5 place out-
side India;.”

1, line 135, after
‘or declared as

9. “That at page 2, omit lines 8
1o 117

10. “That at page 2, for lLines 12
and 13, substitu‘e ‘(11) “import”
means bringing into India from a
place outside India;.”

11. “That at page 2, line 14, omit
in relation to a notified seed..”

12. “That at page 2, line 17, for

‘rice’, substitule ‘paddy’.”
13. “That at page 2, omit lineg 18
and 19.”

14. “That at page 2, for lines 20
and 21, substitute ‘(14) *“notified
kind or variety” in relation to any
seed means any kind or variety
thereof notified under section 5;.”

15. “That at page 2, omt lines 24
and 25.”

16. “That at page 2, line 26, after
‘classes of seeds’ inseit ‘used for
sowing or planting’.”
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17. “That at page 2, lines 31 and
32, after ‘cuttings’ insert ‘all types
of grafts’.”

18. “That at page 2, line 41, after
‘established’ insert ‘or declared as
such’.”

Clause 3

19. “That at page 3, for lines 13
to 30, substitute—

‘(ii) eight persons to be nomi-
nated by the Central Government
to represent such interests as
that Government thinks fit, of
whom not less than twp persons
shall be representatives of grow-
ers of seed;

(iii) one person to be nominated
by the Government of each of
the States’.”

20. “That at page 3, lme 33, for

ry

‘one year’ substitute ‘two years’.

Clause 4

21. ‘“That at page 4, line 14, after
‘Central Seed Laboratory’ insert ‘or
declare any seed laboratory as the
Central Seeg Laboratory’.”

22. “That at page 4, line 15, for
‘that’ substitute ‘he Central Seed’.”

23. “That at page 4, line 17, for
‘a State Seed Laboratory’ substitute
‘one or more State Seed Labora-
tories or declare only seed labora-

y 3%

tory as 5 State Seed Laboratory’.

24. “That at page 4, lines 17 and
18, for ‘notified seeds’ substitute
‘seeds of any notified king or

I

variety’.
Clause 5

25. “That at page 4, for clause 5,
substitute—

5. ‘Power to mnotify kinds or
varieties of seeds.—If the Central
Government, after consultation
with the Committee, is of opinion
that it is necessary or expedient
to regulate the quality of seed of
any kind or variety to be sold
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tor purposes of agricullure, 1t
may, by notification in the Official
Gazette, declare such king or
variety to be a notified kind or
variety for the purposes of this
Act and different kinds or varie-
ties may be notified for different
States or for different areas
thereof’.”

Clause 6

26. “That at page 4, omit clause
6.”

Clause 7

27. “That at page 4, line 36, for
‘notified seed’ substitute ‘seed of
any notified kind or variety’.”

28. “That at page 5, omit lines 1
to 7.7

Clause 8

29. “That at page 5, omit clause
8.”

Clause 9

30. “That at page 5, for clause 9,
substitute—

9. ‘Regulation of sale of seeds
of notified kinds or wvarieties.—
No person shall, himself or by
any other person on his behalf,
carry on the business of selling,
keeping for sale, offering to sell,
bartering or otherwise supplyinhg
any seed of any notified kind or
variety, unless—

(a) such seed is identifiable"
as to its kind or variety;

(b) such seed conforms to:
the minimum limits of germi-

nation and purity specified
under clause (a) of section 7;
(c) the container of such

seed bears in the prescribed’
manner, the mark, or label con-
taining the correct particulars
thereof, specified under clause
(b) of section 7; and

(d) he complies with such

other requirements as may be:
prescribed’.”
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Clause 10

31 “That at pages 5 and 6, for
clause 10, substitute—

10 ‘Certification  agency —The
Sitate Government or the Central
Government 1n consultation with
the State Government may, by
notification 1n the Official Gazette,
establish a cerfification agency
for the State to carry out the
functions entrusted io the certi-
fication agency by or under this
Act”

Clause 11

32 ‘That at page 6, omit clause
11 L]

Clause 12

33 “That at page 6, for clause
12, substitute—

12 (1) “Grant of certifuate by
certification agency.—Any
person selling, keeping for
sale, offering to sell, bartering
or otherwise supplying any
seed of any notified Kkind or
variety may, 1f he desires to
have such seed certified by
the certification agency, apply
to the certification agency for
the grant of a certificate for
the purpcse

(2) Every application under
sub-section (1) shall be made
in such form, shall contamn
such particulars and shall ne
accompanied by such fees das
may be prescribed

(3) On receipt of any such
application for the grant of
a certificate, the certification
agency may, aftep such
inquiry  as 1t thinks fit and
after satisfying itself that the
seed to which the application
relates conforms to the min-
mum lIimts of germination
and purity specified for that
seed under clause (a) of sec-
tion 7, grant a certificate 1n

[ RAJYA SABHA ]
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such form and on such condi-
tions as may be prescribed '

Clause 13

34 “That gt pages 6 and 7, for
clause 13, substitute—

13 “Rewocation of certificate —
It the certification agency 1s
satisfied, either on a reference
made to 1t in this behalf or
otherwise, that—

(a) the certificate granted by
it under section 12 has been
obtained bv misrepresentation
as to an essential fact, or

(b) the holder of the cert -
ficate has  without reasonabie
cause, failed to comply with
the conditions subject to which
the certificate has  been
granted or has contravened abny
of the provisions of this Act or
the rules made thereunder,

then, without prejudice to any
other penalty to which the holder
of, the certificate may be liabl>
under this Act, the certification
agency may, after giving the
holder of the certificate an
opportunity of showing cause,
revoke the certificate’”

Clause 14

35 “That at page 7, lines 5 and 6
omit ‘a licensing officer or”

36 ‘That at page 7, hne 6, omi!
‘section 11 or '”

Clause 17

37 ‘That at page 7, lne 33, for
‘notified seed’ substitute seed of
any notified kind or variety’”

38 “That at page 8, lines 7, 8 and
11, omt ‘notified”

39 “That at page 8, line 20, for
‘notified seed’ substitute ‘seed of
any notified kind'”

40 “That at page 8, line 25, for
‘notified seed’ substitute ‘seed of
any notified kind or variety’”
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41, “That at page 8, line 26, for
‘notified’ substitute ‘such’.”

Clause 18

42, “That at page 9, line 2, for
‘notified seed’ substitute ‘seed of
any notified kind or variety.”

43. “That at page 9, line 9, for
‘notified seed’ substitute ‘seed of
any notified kind or variety'.”

44. “That at page 9, lines 31, 32, 35
and 36, omut ‘notified".”

45. “That at page 10, line 3, omit
‘notified’.”

Clause 20

46. “That at page 10, for clause
20, substitute—

20. ‘Restriction on export and
ummport of seeds of notified kinds
or varieties.—No person shall, for
the purpose of sowing or plant-
ing by any person (including
himself), export or import or
cause to be exported or imported
any seed of any notified kind or
variety, unless—

(a) it conforms to the mini-
mum limits of germination and
purity specified for that seed
under clause (a) of section 7;
and

(b) its container bears, in the
prescribed manner, the mark
or label with the correct parti-
culars thereof specified for
that seed under clause (b) of
section 7T'.”

Clause 21

47. “That at page 11, for clause
21, substitute—

21. ‘Recognition, of seeqg cer-
tification agencies of foreign
countries,—The Central Govern-
ment may, on the recommendation
of the Committee and by notifi-
cation in the Official Gazetted, re-
cognise any seed -certification
agency establishing in any foreign

country, for the purposes of this
Act'”
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Clause 22

48. “That at page 11, for line 19
to 21, substitute ¢(i) for the first
offence with fine which may extend
to five hundred rupees; and'.”

Clause 25

49, “That at page 11, line 28, omit
‘notified’.”

50. “That at page 12, for clause
27, substitute—

27, “Exemption.—Nothing in this
Act shall apply to any seed of any
notifleq kind or variety grown
by a person and sold or delivered
by him on his own premises direct
to another person for being used
by that person for the purpose
of sowing or planting’.”

Clause 28

51, “That at page 13, omit lines
1to0 3.

52. “That at page 13, for lines
5 to 7, substitute—

‘(e) the manner of marking or
labelling the container of seed of
any notifled kind or variety under
clause (c) of section 9 and under
clause (b) vof section 20;

(ee) the requirements which
may be complied with by a per-
son carrying on the business
referred to in section 9;".”

53. “That at page 13, omit lines
4 to 13.”

54, “That at page 18,
14 to 17, substitute—

‘(£) the form of application for
the grant of a certificate under
section 12, the particulars it may
contain, the fees which should
accompany it, the form of the
certificate and the conditions sub-
jeet to which the certificate may
be granted;’.”

for lines

55. “That at page 13, omit lines
18 ang 19.”

56. “That at page 13, omit line
33.”
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[The Deputy Chairman.]

57. “That at page 13, lines 34 and
33, for ‘by a dealer in notified seeds’
substitute ‘by a person carrying on
the business referred to in section
9)‘"

The motion was adopted,
SHRI S. D. MISRA: Madam, I move:

“That the amendments made by
the Lok Sabha jn the Bill be agreed
to.”

The question was proposed.

sft farrergmTe AaTSToRT Wil
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SHRI S. D, MISRA: Only one word.

aresn dfew 7 D o o#T oA
AW owmm wRw ¥ fag ad
ag gt are anfaq gAr o sar #3
ggr WA W Farar 91 sy =fear
T F AW SUT § F@w@m a1
WA NIAF 1,30,000 UFY § AT
dfeg 1aradr gt 1 @AY 20,000
e # WY AW gE, fRuT 4R
749 §Y, 8-10 AT TFE ¥ &
an wxfaar 1 ¥ & fred o 2w §
SET T 14 ATG UFS §  gre-Sfeeer
U A @t ghar, fad 50 T
THEH U PN AR RN AW
12 g CFS FEr gt 1 ¥ qg Wt aamar
g 5 aem dfeq 1 ¥ daw
F: N4 | OF T X TFS FT Nrw-
3o wfas gar §1

THE DEPUTY CHAIRMAN: The
question is:

“That the amendments made by
the Lok Sabha in the Bill be agreed
to.” 1

The motion was adopted.

THE DEPUTY CHAIRMAN. The
House stands adjourned sine die,

The House then adjourned
sine die at thirty-six minutes
past five of the clock.



